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[Order per: M.V.Ravindran. ] 
. 

 All these three appeals are directed against  Orders-in-Original No. 2-

2010 dated 30/04/2010  and 47-2011 dated 23/09/2011 passed by 

Commissioner of Customs, Visakhapatnam-I  



2 

 

2. Heard both sides and perused the records.  The short issue involved in 

these appeals is whether appellant who is a 100% EOU is required to pay 

cess for the third time at the time of clearance of their final products to DTA. 

3. Learned counsel submits that the issue is already settled in  their own 

case  vide Final Order No. 21040/2015  dated 01.04.2015 wherein the  

Bangalore Bench  of the Tribunal, following the decision of the Larger Bench 

set aside the order--in-original that confirmed the demands.  He produces a 

copy of the said order.  On perusal of the said copy, we find it so.  

Accordingly, the impugned orders are set aside and appeals are allowed. 

 

(Order pronounced and dictated in open court) 
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